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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELIII 

0.A. No. 1335 of 2024 

IN THE MATTER OF: 

Hemant Singh Gonia 
...Applicants 

Versus 
State of Uttarakhand &Ors, 

-..Respondents 

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 

“Most Respectfully Showeth: 
QAN © 

3 F 4 I, Deepak Rawat, S/o Shri Ram Singh 

Rawat, aged 48 years, presently 

posted as Commissioner Kumaon 

Division, Nainital: 

(Deponent) 

I, the above name deponent, do hereby solemnly affirm and stated as here 

under: 

1. That the deponent is presently posted as Commissioner Kumaon Division, 

Nainital i.e. Respondent No. 4 in the present matter as such he is fully 

conversant with the facts of the case and competent to swear the present 

Affidavit, 
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2. That the present matter pertains to allegations of contamination of Naini 
lake from the side of Nanj temple and taking cognizance of the gajq 
allegations levelled by the Applicant, this Hon’ble Tribunal, vide jts order 
dated 02.12.2024 passed in the present matter, has directed for inspection 
of the issue by way of a joint committee comprising of Uttarakhand 
Pollution Contro] Board, Central Pollution Control Board and the 
Commissioner, Nainital. 

3. That during the course of the proceedings on the last date of hearing i.e. 

11.11.2025, this Hon’ble Tribunal had given liberty to Respondent to file 

additional affidavit, if required. Therefore, the Respondent No. 4, being the 

al officer in terms of this Hon’ble Tribunal’s order dated 02.12.2024, is 

KY“? 
. at in order to provide further information about the latest progress with 

respect to the e-tender that was awarded to Mr. Narayan Singh Karkifor the 

purpose of repairing sewer lines of 5.80 KM for which there is a total 

sanction of Rs. 73.66 Lakhs given by Government of Uttarakhand vide 

ment Order No. 271429/2024 E-79778/2024, Respondent No. 04 

'E%h%fissioner Kumaon Division, Nainital received a letter dated ETE ca 
i AS";‘?‘E w\ 

MG N india 
Dintt. Rattal (UK
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27.01.2026 bearing number 50/ v @4 /2026 from District Magistrate 

Nainital, providing the following information: 

a. Under the above work order, the work of cleaning sewer manholes, 

repair of damaged manholes and repair of damaged sewer pipelines 

has been completed in 12 wards of Nainital city and currently, 

there is no problem of overflow in the said places. 

b. Work is being done immediately at the places where information is 

received regarding manhole overflow or sewer blockage. 

¢. After conducting a detailed survey of the remaining buildings in 

Nainital, including connecting them to sewer lines, the Uttarakhand 

Drinking Water Corporation, Construction Branch, Bhimtal, has 

prepared a DPR worth approximately Z109 crore and submitted it 

to higher officials. 

1 HQ‘Nainha\ . A e e
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issued by Councilor for complete of each of 12 wards are annexed as 

Annexure 2(Colly.). 

5. That the contents of the Affidavit have been prepared under the 

instructions of the deponent and the same are true and correct and nothing 

material and has been concealed therefrom. 

6. That the deponent undertakes to comply with any further directions that 

this Hon’ble Tribunal may pass in the present matter. 

%, 
DEPONENT 

VERIFICATION 

Var)- 
Verified at Nainital, Uttarakhand on &  day of Eebruary 2026 that the 

contents of the above affidavit are true and correct to the best of my knowledge 

and belief, no part of it is false and nothing material has been concealed 

therefrom. 

2 ° fl 
PR flax S flw.b@ ortifid that Sriamt... @&Q“fi& DEPONENT 

the Deponent Identified bY.eseee. 
Swomned & Verified the (gonte 
the Affidavit at...........N. QLSS 
on M..m‘2£4fl..3(6.z.ahz
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